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Title: Further discussion on the motion for consideration of the Pension Fund Regulatory and Development Authority Bill,
2011, moved by Shri P. Chidambaram on 3@ September, 2013 (Bill Passed).

THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): Madam, may I continue my speech? ...(Interruptions)
SHRI BASU DEB ACHARIA (BANKURA): The Government has not reacted so far. ...(Interruptions)
SHRI P. CHIDAMBARAM: The hon. Speaker has called me now.
SHRI BASU DEB ACHARIA : The Government has not reacted so far. ...(Interruptions)
SHRI P. CHIDAMBARAM: About what? ...(Interruptions)
31e181 ABIGAT & 314 31U o ose; It is a time barred notice.
...(Interruptions)
MADAM SPEAKER: The notice is time-barred. It has come after the time.

3€ | (caaeror)

12.15A: hrs.

At this stage, Shri C.R. Patil and some other hon. Members came and stood on the floor near the Table.

MADAM SPEAKER: Now, Shri Chidambaram to continue.

...(Interruptions)

SHRI P. CHIDAMBARAM : Madam, may I continue? ...(Interruptions)
MADAM SPEAKER: Yes, please continue.

...(Interruptions)
31€TET FABICAT 3T 31U Jo SIISY|

...(Interruptions)
MADAM SPEAKER: Nothing else will go in record.

(Interruptions) G€;'»

SHRI P. CHIDAMBARAM: Madam, I am continuing my speech.

(i) The Standing Committee on Finance recommended that it should be mandatory for pension fund managers to
ensure the safety of funds deposited by subscribers in order to provide complete security for their funds. It has
already been provided in the PFRDA Bill, 2011 that the interests of subscribers would be protected by ensuring safety
of the contribution of subscribers and by keeping the operational costs in check....(Interruptions)

(iv) The Standing Committee on Finance recommended permitting withdrawals and repayable advances from the
pension account of the subscriber. The official amendments provide that withdrawal not exceeding 25% of the



contribution made by subscriber will be permitted from the individual pension account subject to conditions, such as
purpose, frequency and limits as may be specified by regulations by the PFRDA. ...(Interruptions)

(v) The Standing Committee on Finance recommended providing minimum assured/guaranteed returns to the
subscribers of the NPS. The official amendments provide that the subscriber seeking minimum assured returns shall
be allowed to opt for investing his funds in such schemes providing minimum assured returns as may be notified by
the PFRDA. ...(Interruptions)

(vi) The Standing Committee on Finance recommended that at least one-third of the fund managers are selected
from the public sector. It is already provided in the PFRDA Bill, 2011 that at least one of the pension fund managers
shall be from the public sector. This implies that there is no prohibition in the PFRDA Bill, 2011 that prevents more
than one public sector pension fund managers from being chosen by the PFRDA, if these are selected on a
competitive basis. ...(Interruptions)

(vii) The Standing Committee on Finance recommended establishment of a vibrant Pension Advisory Committee with
direct representation from all major stakeholders to advise PFRDA on suo moto basis even on matters not referred
to it. The official amendments provide that the objects of the Pension Advisory Committee shall be to advise the
authority on matters relating to the making of regulations under Section 51. Further, the Pension Advisory Committee
may advise the Authority on such matters as may be referred to it by the Authority and also on such matters as the
Committee may deem fit. ...(Interruptions)

12.17 hrs

At this stage, Shri M.B. Rajesh and some other hon. Members came

and stood on the floor near the Table.

Further, the recommendation of the Standing Committee on Finance on PFRDA Bill, 2011 on making NPS a truly

National Pension System is already under implementation as the Government has already launched a co-contributory
pension scheme called "Swavalamban" for unorganized sector workers, where some States are also co-contributing
additional contribution to workers in specified sectors. ...(Interruptions)

It is expected that with the additional amendments to the PFRDA Bill, 2011, the concerns of all stakeholders

including the Standing Committee on Finance would be adequately addressed. ...(Interruptions)

I commend the PFRDA Bill, 2011 for consideration and passing by this august House. ...(Interruptions)

MADAM SPEAKER: Motion moved:

"That the Bill to provide for the establishment of an Authority to promote old age income security by
establishing, developing and regulating pension funds, to protect the interests of subscribers to schemes of
pension funds and for matters connected therewith or incidental thereto be taken into consideration."

Now, Shri Nishikant Dubey.
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SIIE 31T 5A S9I B el SIedd! & fore s Fbier Dl oIE] fben Sy I8t 3icrel 8 fb 33 W2 St DAt Fofl, 336 arn b i &eIR DS Fue
@I yfer @il X7t smwen; {2 #ff AR E9R PRI FUE IRPR DI ol & 1w dRIR 3ol a1fde, Riifeh s o & 11 uRie Alforr Ridisit &t
Riceft &t Fwreia &1 st 3 ...(Maerer) 19ft yoor & fiforr Ridisia 6t Bweia wor & e v Jeflaie siics ust torel IbIe oIP]. Boft
arfde; VA1 & 3wl fordGel Bl &) 3 3 f[AARID Bl Ygd Dol b fo1e IR 3l [ #cft B! sea-vea @ 31 §) ... (caaerer)

PROF. SAUGATA ROY (DUM DUM): Madam, on behalf of our party we oppose the Pension Fund Regulatory and
Development Authority Bill. ...(Interruptions)

Madam, since before Independence the main attraction of a government job either in the Central or the State Government
was that it ensured a pension which people get till the end of their life. And in Central Government, the spouse could also
have the pension money till the end of his or her life. ...(Interruptions)

This Government, in 2004 started a new pension system. What was the new pension system? The new pension system
said that people could invest in a pension fund and there could be several pension funds in the country of which one would
be a Government company. ...(Interruptions)

This Bill has been pending since 2005. It was sent to the Standing Committee and the Standing Committee sent it
back. The Government again brought amendments to the Bill in 2009, but so far the Bill was not passed. ...(Interruptions)

12.30 hrs
At this stage, Dr. Ram Chandra Dome, Shri P. Lingam

and some other hon. Members went back to their seats.

PROF. SAUGATA ROY : It is all right if the Finance Minister opens a Pension Fund for the people who are not Central or
State Government employees. Let the people in the unorganised sector, those working in the private companies invest or
contribute in a pension fund and then you do what you want to do with it. You play the market. But as far as the
Government employees are concerned, their security should be ensured and the Government should only invest in the
Government security. Maybe the return will be less but let them at least be given a social security for the future. a€|
(Interruptions)

What has the Minister done? He has gone ahead. He is setting up a Pension Fund Regulation and Development
Authority. It will have a Chairman; it will have Members. It will have powers to impose service charges. It will have power
to impose penalties. It will also have the option of investing in the stock market, in the share market. Now, basically if you
play share market with people's social security money, it is subject to market risks. When somebody invests in a mutual
fund, it is always written that the mutual fund is subject to market risks. So, you are subjecting the social security
component to the market risk. This is an idea to bring more money, the savings of people, into the market so that the share
market can move. €| (Interruptions)

I know that the option is there. If somebody wants, it is an individual based pension fund. So, if the subscriber wants
he can decide that he shall only invest in Government securities. That freedom is given to him but what the pension funds
will do is they will lure the people with greater returns and let them invest in pension fund where the return will be high. If
the market crashes, like it does in America, what happens to the future of this scheme? &€} (Interruptions)

After having set up a pension fund the Minister has set up an elaborate structure. I have nothing to say. If the Government
insists it will lead this elaborate structure. It has also set up Advisory Committees on the pension funds. It has also allowed
a 'person in place' point. Even bank branches will be able to collect deposits in the Pension Fund. I had said earlier that this
pension fund idea takes away the concept of assured future for Government employees and that is why we are opposing
this Bill....(Interruptions)

In an amendment the Finance Minister is allowing 26 per cent FDI into the pension fund. Madam, it is not clear to me as to
what skill is required in investing money of the pension fund. Why do you want the foreign companies to come into our
Pension Fund area and what benefit does it have? On the one hand the Bill says that you cannot invest pension fund abroad
and on the other you say that you can have FDI. We oppose FDI up to 26 per cent in pension money. ...(Interruptions) We



have urged the Finance Minister to have a pension fund for non-Government employees but please assure ...(Interruptions)
MADAM SPEAKER: Thank you so much. Please conclude now. Please take your seat.

PROF. SAUGATA ROQY : Please assure the future of Central and State Government employees instead of creating a huge
mechanism to promote your pension fund and bring poor man's savings into the market...(Interruptions)

MADAM SPEAKER: Please conclude.

PROF. SAUGATA ROY: Madam, the House must be in order. We have spoken in this din but the Bill should not be passed in
a din. That is our point. Let there be order. Such an important Bill affecting the lives and future of millions of people should
not be passed in a din, without proper discussion in the House and without discussion on the various amendments which
the Members of this House have put forward...(Interruptions)
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SHRI T.K.S. ELANGOVAN (CHENNAI NORTH): Madam Speaker, thank you for allowing me to speak on this very important

subject of pension. ...(Interruptions) When this Pension Fund Regulatory and Development Authority Bill was introduced in
the last Lok Sabha, we had opposed the Bill on the account that the pension fund should not be invested in private sector,
and it should not be invested in private securities. &€! (Interruptions)



Now, one more dangerous feature has been added in the Bill by way of an amendment. ...(Interruptions) Now, 26 per cent
of FDI is allowed from the pension fund. ...(Interruptions) The Government has not taken our views very seriously
...(Interruptions) You know how the stock market fluctuates. Today, you know how the NIFTY is oscillating. You know how
much the NIFTY has come down. ...(Interruptions) You know about the market fluctuations. ...(Interruptions) In this
period, if the pension fund is allowed to be invested in the public issues, then the Government's burden will increase.
...(Interruptions) The Government, in fact, has to bear more from their exchequer. ...( Interruptions) Why should the
Government invest the fund in the market? ...(Interruptions) We have opposed this even when this Bill was introduced
during the last Lok Sabha. ...(Interruptions)

Now, there are many other issues concerning the pensioners. ...(Interruptions) Under the Family Pension Scheme, I have
seen pensioners drawing pension as low as Rs. 10 or Rs. 15. ...(Interruptions) Even an old-age pensioner draws a pension
of Rs. 1,000, whereas a person who has served the public sector undertaking or who has served the Government is drawing
a pension as low as Rs. 100 or Rs. 200. ...(Interruptions) The Government should do something about that.
...(Interruptions)

In the banking sector there is a problem. ...(Interruptions) The All India Bank Employees Association has planned to go on

hunger strike on 20t of this month. ...(Interruptions) There are instances where the management has failed to uphold the
understanding reached with the trade unions. ...(Interruptions) So, there are various other issues regarding pension.
...(Interruptions) In this condition, the Government trying to invest pension funds in the private sector will not do any good
to the pensioners themselves. ...(Interruptions) They will be affected. ...(Interruptions)

So, my request is that the hon. Minister should immediately withdraw this clause that allows investment of pension
funds in private securities. a€| (Interruptions) It should be only on public securities. ...(Interruptions) So, I would request
the hon. Minister not to invest the pension funds in the private securities and do not allow FDI in the pension scheme.
...(Interruptions)

With these words, I thank you Madam.
MADAM SPEAKER: Shri A. Sampath.

SHRI A. SAMPATH (ATTINGAL): Madam Speaker, on my behalf, my leader Shri Basu Deb Acharia may please be allowed to
speak.

...(Interruptions)
MADAM SPEAKER: Shri A. Sampath to speak now.

...(Interruptions)
SHRI A. SAMPATH : Madam Speaker, Shri Basu Deb Acharia will speak on this Bill....(Interruptions)
MADAM SPEAKER: Shri Basu Deb Acharia, do you want to speak?

...(Interruptions)

SHRI BASU DEB ACHARIA : Madam Speaker, I rise to oppose this Bill. ...(Interruptions) Madam, please bring the House to
order....(Interruptions)

MADAM SPEAKER: Hon. Members, please go back to your seats and bring the House to order.

...(Interruptions)
MADAM SPEAKER: Hon. Members, do not do that.

...(Interruptions)
31181 HABIGAT & $A B ol freeim,

...(Interruptions)

MADAM SPEAKER: That is very wrong. Do not insult the Chair.

...(Interruptions)



MADAM SPEAKER: Do not insult the Chair. Do not do that.
...(Interruptions)

SIE—IGT ABIGAI & A Felol DI UHIGI of DI $A 3 ol dlcl| BARI Gt DIfSrel & b &1 BI3A A 3T 3A ¥ PR 3 il & AL G Gol el
B 3T 33910,

3TEALT ABIGAT & 3MU o1 A BIfIY;

MADAM SPEAKER: Please go back to your seats. Please do not do these things.

...(Interruptions)

31€AET ABICAT &+ 31U clloll DI BAcT olIRISI Bloll 3MIAT 3, <i¥ael i Ricetre sidr &

...... (craerror)
31e181 HBIGAT + 31U TlIol Y PacT GaT U2 SRAT Bloll 31T 3|
...... (cxaerror)
MADAM SPEAKER: Do what you like.
...(Interruptions)
MADAM SPEAKER: Yes, you do what you like.
...(Interruptions)

MADAM SPEAKER: Yes, you can do what you like. If you want to get angry with the Chair, you get angry with the chair. If
you want to insult the Chair, you can insult the Chair!

...(Interruptions)

SHRI YASHWANT SINHA (HAZARIBAGH): Madam, this is no way to run the House. I want to say this
much....(Interruptions)

MADAM SPEAKER: Nothing will go on record.

(Interruptions) 3€;*
MADAM SPEAKER: The House stands adjourned to meet again at 2.00 p.m.
12.50 hrs

The Lok Sabha then adjourned till Fourteen of the Clock.

14.00 hrs.

The Lok Sabha re-assembled at Fourteen of the Clock.



(Mr. Deputy Speaker in the Chair)

Surenet #AAGA & off RIST 3mary
a€) (caazron)

14.0 A/ hrs.

At this stage, Shri Ganesh Singh and some other hon. Members came and stood on the floor near the Table.

SHRI BASU DEB ACHARIA (BANKURA): Mr. Deputy Speaker, Sir, unless you bring the House to order, I cannot speak.
...(Interruptions) Please bring the House to order first. ...(Interruptions)

JUreAS HBIG = 31U dlfe1y,
3€ | (o)
IUIEAST ABIGA : PURI IS SIS
&€ | (cageror)
MR. DEPUTY-SPEAKER: The House stands adjourned to meet again at 2.30 p.m.
14.01 hrs

The Lok Sabha then adjourned till Thirty Minutes past Fourteen of the Clock.

SHRI BASU DEB ACHARIA (BANKURA): Mr. Chairman, Sir, I rise to oppose the Pension Fund Regulatory and Development

Authority Bill. The UPA Government was trying to provide statutory backing to what has been implemented from 1.1.2004
and an Authority has also been created. Where is the necessity for bringing a Bill for an Authority? Where is the necessity
to change from defined return to defined contribution?

Since the time, the Government adopted new liberal economic policy in 1991, we have been observing that one after
another, reforms and measures had been taken in the past. The Government's share in the nationalized banks has been
reduced.

Our public sector companies are being disinvested, privatised. FDI has been allowed in insurance sector to the extent of 26
per cent, and there is a reform in pension system. Prime Minister, while making a statement on the economic situation or
the falling value of rupee, pointed out in this House that certain difficult reform measures are now required to be taken and
one such measure was reforms in pension system.

I am surprised, though I should not be, that many of the economic policies being adopted by this Government are on being
directed by the United States of America. What is the interest of the United States of America that they are pressuring our
Government to change or reform our pension system? What is the interest of the World Bank and the International
Monetary Fund? In 2001 itself the International Monetary Fund recommended that there should be a change in our pension
system.

We know that the country is facing an economic crisis and this crisis is of Government's own making. Because of the
policies that this Government has been pursuing, today the country is confronted with this crisis. But in order to overcome
the crisis, should the burden on common man be increased? In order to overcome the crisis, should the social security
available to workers and employees of our country be reduced? To overcome this crisis, should contractorisation or
outsourcing be resorted to?



We have seen in 2007-08 and 2008-09, the two years of global economic melt. At that time in UPA-I when Mr.
Chidambaram was the Finance Minister he made a statement here that our country will be insulated from the global
economic crisis, global economic meltdown. But subsequently what we found was that Rs.1,86,000 crore were paid for a
bailout package. This bailout package was meant for whom? This bailout package was utilised for what purposes? It is
utilised to clear their balance sheet.

And during these two years we have seen the International Labour Organisation Report that more than 35,00,000
have lost their jobs in our country. More than three lakh workers in diamond cutting and polishing industry in Surat lost their
jobs. So, workers have lost their jobs, unemployment is growing. Therefore, here is a job-loss growth, not job-less growth.

In order to overcome this crisis, certain measures which appear to be anti-worker and anti-employee had to be taken
by the Government and they are being taken. This measure is changed in the pension system of our country. The existing
pension system, pay as you go, was initiated long back, when we were not independent.

MR. CHAIRMAN : Please wind up — you have taken seven minutes.

SHRI BASU DEB ACHARIA : I have just started.

MR. CHAIRMAN: You might have just started speaking on the Bill, but you have taken time — more than seven minutes.
SHRI BASU DEB ACHARIA : Let me speak.

It was initiated, when we were not independent. Pension was not a charity. We have seen one Pay Commission after
another — from the first to the sixth. In regard to pension, all the six Pay Commissions have uniformly recommended or
stated that pension is an inalienable right of the employees and workers of this country. So, this is not a charity. You are
now taking away this right. With these measures, s do1 & 151631 3liz Dataiii @ i SIfADR &= RN, T8 iR Sloll S T &)

MR. CHAIRMAN: You have exceeded your time.
SHRI BASU DEB ACHARIA : I am addressing you.

What has been done is that there will not be both implicit and explicit assured benefits because it will depend upon the
market conditions. In clause 20 of the Bill, it has been stated that there shall not be any implicit or explicit assurance of
benefits except market based mechanism, to be purchased by subscriber. We would move an amendment to this. I do not
know how the BIP is satisfied with this; it has no assurance or no assured return; in spite of that, I do not know how they
are satisfied and how they have decided to support this Bill.

What will happen and what will be the risk? If there is a major market shock, the subscriber to the new pension scheme
may end with no ability to purchase annuity.

He will have to purchase annuity; there are a number of schemes and the employee will have to choose one of those
schemes. Since annuity is and cannot be cost-indexed, the real worth of annuity might fall, depending upon the inflationary
pressure on the economy. The Minister may reply to this point.

The subscriber, as I have said, is to make a choice of investment portfolio; and the civil servants being mostly uninformed,
the Group-D employees, about finance and investment-related schemes, they might end up in making wrong choices which
would eventually rob him off the old-age pension. Subscriber has per force to contribute to the choices of investment
manager whose priority depends on how much profit he could make through investment of the huge corpus of pension fund
in volatile markets. What is being done, Mr. Chairman? Ten per cent is being deducted from the salary of the employees
who have joined after 1.1.2004. The Government is contributing another ten per cent. A fund has been created. That fund
has been handed over to fund manager. Except one, all the fund managers belong to corporate houses. A huge corpus fund
consisting of employees share and the Government's contribution will be handed over to the corporate houses. That means
public money will be utilised for private purposes.

There will be two categories of employees. One category of employees will continue to enjoy defined contribution and
defined benefit. They will get an assured income. There will be another category of employees, ten per cent of whose
salary has been deducted, will be deposited, but the Government will not be able to tell how much pension he will get after
his retirement. When we used to extend our support to the UPA I Government, I asked this question several times to the
then Minister of Finance, Shri P. Chidambaram as to how much an employee will get after his retirement. He was not able
to tell as it depends on the conditions of the market. ...(Interruptions)



If the market falls, the employees will lose everything. Why are we bringing this Bill? Why are such measures being taken
by this Government? A large number of employees are there. There are more than one crore of Central Government, State
Government, bank employees and others. Why are you creating two categories of employees now? It is violative of the
Constitution. It violates article 14, Right to Equality. This Bill violates article 14 of the Constitution, Right to Equality, by
creating two classes of employees. By whose direction and by whose intent is it being done?...(Interruptions)

He has stated that most of the recommendations of the Standing Committee have been accepted except one. Which one?
It is the most important recommendation. The Committee in its Report said: "The Committee, therefore, desire that the
Government must devise a mechanism to enable subscribers to be ensured of such minimum assured guaranteed returns of
their pension so that they are not put to any disadvantage vis-A -vis other pensioners." So, they are being put in a
disadvantageous position vis-A -vis other pensioners.

Sir, there has been a historic strike for two days. The entire working class, all the 11 trade unions joined together and

called a strike for two days on the 20t and 215t February, 2013. The demand of the entire working class, all the trade
unions from the INTUC to the BMS was that the Government should withdraw the New Pension Scheme because this is a
discrimination against a large section of employees and workers. This deprives the workers and the employees of the
benefit of pension. What will happen after their retirement? Pension is not a charity. The Committee which was appointed
by the Sixth Pay Commission observed this....(Interruptions)

MR. CHAIRMAN : Shri Basu Deb Acharia, please take your seat now.
SHRI BASU DEB ACHARIA: That Committee has observed this and one of the reasons was this.
MR. CHAIRMAN: I shall be calling the next speaker. You may take your seat.

SHRI BASU DEB ACHARIA : One of the reasons for which the New Pension Scheme has been introduced is to reduce the
outflow of money. But the observation made by the Committee appointed by the Sixth Pay Commission is that the
Contributory Pension Scheme would, in effect, increase for a period spanning from the next 34 years from the existing
Rs.14,284 crore to Rs.57,088 crore! If we go by the New Pension Scheme, the outflow of money will be more than the
existing one. So, I demand that the Government should not press for the passage of this Bill. This is against the workers
and the employees of the country. This is an anti-labour and anti-employees Bill. So, the Government should restore the
earlier system which is there in our country "Defined contribution with defined returns.” If there is no defined return, how
much benefit, how much pension will the employees and workers get? It will depend upon the market conditions. The
market will determine how much benefit the employees and workers will get after retirement. There will be no scope for
family pension if an employee dies. There is no scope for gratuity also.

As this is an anti-worker, anti-employee Bill, we oppose it. I appeal to the entire Opposition including the Members from
the Treasury Benches to oppose this anti-labour, anti-worker measure of this Government.

MR. CHAIRMAN: Hon. Members, please be aware of the time allotted to each Party. It was a very good speech but the
time allotted to Shri Basu Deb Acharia's party is 5 minutes whereas you have taken 22 minutes. The observation from the
Chair is interpreted as interruption. That is why I am making this clear. Please be aware of the time allotted to the various
Parties.
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The Prime Minister said, and I quote:

"Madam, Speaker, the easy reforms of the past have been done. We have the more difficult reforms to do such as
reduction of subsidies, insurance and pension sector reforms, eliminating bureaucratic red tape and implementing
Goods and Services Tax. These are not low hanging fruit and they need active political consensus."
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MR. CHAIRMAN : If you speak on the Bill, you will get more time.

...(Interruptions)
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SHRI GURUDAS DASGUPTA (GHATAL): Hon. Chairman, Sir, according to the List of Business of the House, at 4 o'clock,
hon. Leader of the Opposition will start a discussion. Now it is 4 o'clock.
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MR. CHAIRMAN : There is also a request from the Government, please.
...(Interruptions)

SHRI GURUDAS DASGUPTA : I am ready to agree to that suggestion but there has to be reasonable time for the
Opposition because the Principal Opposition is supporting the Bill. We are in the Opposition. Therefore, there has to be
reasonable time as far as the procedure in the Parliamentary system. is concerned...(Interruptions)

MR. CHAIRMAN: Hon. Member, you will get your time.
...(Interruptions)

SHRI GURUDAS DASGUPTA : Sir, I do not want an advice from the Minister. Please listen to me. I want an assurance that
those who are really opposing the Bill will get reasonable time to speak.

MR. CHAIRMAN: All of you, who are supposed to speak, will get enough time. So, we will take up the Bill first.

16.03 hrs.

THE PENSION FUND REGULATORY AND DEVELOPMENT AUTHORITY BILL, 2011 — Contd.

MR. CHAIRMAN: Shri Nishikant Dubey, you may please continue.
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It says:

"Unorganised sector workers with a capacity to make regular pension contributions and who are interested in
voluntarily saving for their old age."
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It further says:

"Persons in salaried employment who are excluded from formal pension and provident fund arrangements
including EPFO schemes by virtue of working in firms with less than 20 employees."
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It further says:

"Government and private sector salaried employees who are covered by mandatory pension and provident fund
arrangements but are not confident that their present retirement benefits will provide an adequate income
replacement and are interested in voluntarily contributing to a supplementary retirement savings programme."
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SHRI BHARTRUHARI MAHTAB (CUTTACK): Mr. Chairman, Sir, I stand here to participate in the discussion on the Pension
Fund Regulatory and Development Authority Bill, 2011.

Till 2009, old age pension was available only to the Government employees and individuals in the organized sector. In 2000,
the Old Age Social and Income Security Report under the chairmanship of Dr. S.A. Dave, recommended that the pension
scheme be extended to the unorganized sector. In October, 2003, an interim Pension Fund Regulatory and Development
Authority was constituted through a notification to develop and regulate the pension sector.

In December 2003, the Union Government through a Notification implemented the New Pension Scheme for its
employees appointed from January 2004 onwards. The New Pension Scheme shifted the pension scheme for Government
employees from the Defined Benefits System to a Defined Contribution System. This Bill, of course, lapsed with the
dissolution of the Fourteenth Lok Sabha in 2009. In March 2011, this PFRDA Bill, 2011 was introduced. This seeks to give
statutory status to the interim PFRDA and changes the name of the New Pension Scheme under the previous Bill to the
New Pension System.

The Defined Benefit System applicable to Government servants appointed before 2004 and Employee Pension Scheme
subscribers, promises a fixed monthly pension. This amount is linked to pay drawn, number of years of services, etc., and
has no direct linkage to the contribution of the employee or employer towards a pension fund. The entire investment risk is
borne by the pension fund managers and the Government. The total benefits liable from such a scheme could amount to be
higher than the funds available, which could lead to delays and defaults.

Traditionally, a large proportion of pension fund around the world has been of the DB type. However, many have been
under-funded and some have collapsed. This has led to a debate in a number of countries regarding the sustainability of
their pension and social security system.

In the DC system, the employee bears the entire investment risk and there is no risk of default by the fund as the liability of
the fund to its subscriber equals the assets owned.

I agree with the view that fiscal stress of the Defined Benefit Pension System was the major factor driving pension reform
for the organised public sector Government employees. The new system is available on a voluntary basis to all persons
including self-employed professionals and others in the unorganised sector. While making PFRDA a statutory body on
account of the burgeoning fiscal stress of pension payments on Central and State revenues and need to provide a viable
alternative to the populace at large to save for old age income security, there is a need to correct the flaws in the national
pension system and make it an attractive retirement savings product.

The coverage of vast masses of unorganised sector workers under NPS is a tremendous challenge as about 88 per cent of
the workers are without the benefit of any formal pension provision. How are you going to popularise the scheme to
achieve the intended objective?

It is heartening to observe that the NPS has delivered average returns of 9.33 per cent for State and Central Government
employees in the past years. The NPS has outperformed the EPF and GPF. The three public sector fund managers, SBI, LIC
and UTI, have done a good job, given the dismal equity market that is prevalent today. Of course, an increase in yields on
Government securities and other debt instruments has helped. Nevertheless the performance only reinforces the point that
NPS is a sound vehicle for accumulating a corpus for retirement compared to EPF whose management is opaque and return
is sub-optimal.

This Bill provides flexibility in investment of the fund. Beneficiary can instruct his chosen management agency to invest
higher amounts in share market.

Pension funds are allowed to be invested up to 60 per cent in equities in the United Kingdom. While providing this choice is

welcome, a word of caution is required. Pensioners in the United States of America have lost about 1/3"9 of their pay outs
to the global recession. Yet, I would say it is not a shortcoming of the Bill because beneficiaries are allowed to opt for safe
option of investing wholly in Government securities. The Bill allows private citizens to invest in the NPS, however they will
not be entitled to a matching grant by the Government.

On the negative side, the returns from NPS are taxable. I would like the Government to respond to this aspect. Can you
make certain provisions to free this, to popularise this scheme to take it out from the tax net. One does not understand
why cannot the Government provide a guaranteed return on the investments?

Standing Committee on Finance had recommended introduction of minimum guarantee. There should be minimum assured
return. The Government issues 20 year treasury bonds and pays a fixed rate of interest on these. The Government can



issue 50 year bonds. The money deposited by Government employees, who want an assured return, can wholly invest in
these bonds. This should not put additional burden on the Government.

Some, of course, object to the Bill because it allows investment in share market. But, such investment is made only if the
beneficiary gives appropriate directions. There is no compulsion. Those, who think that the Bill will help control fiscal
deficit, are wrong. I do not think this will happen.

The Government should ease investment norms to allow higher exposure in equities. Central and State Government NPS
are allowed to invest up to maximum 15 per cent in equities. The limit is 50 per cent for non-Government employees joining
NPS. There is no reason why a person who joins the work force at the age of 21, should not be allowed to invest a large
portion of his contribution in equities, if he chooses to take risk in the initial stages?

Lastly, there was no provision for foreign investment policy in the pension sector in the Bill. However, later the Cabinet has
cleared FDI in pension sector and it shall not exceed 26 per cent. But, along with that it is also mentioned in the proposed
amendment, that is to be moved by the Minister, that and I quote "Or, such percentage, as may be approved, for an Indian
insurance company, under the provisions of the Insurance Act, 1938, whichever is higher" This move is fraught with
uncertainties. There is need for clarity. Who would come? You want to rope in partners. When it is not happening in
insurance sector, how do you expect foreign players will come running to your arms in pension sector?

The pension sector is in nascent stage. Rather allowing foreign investment in pension funds, as per the tune of insurance,
would make our sector vulnerable to speculation. I am not against FDI per se but foreign investment of pension
intermediaries should be kept at 26 per cent.
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SHRI S. SEMMALAI (SALEM): Mr. Chairman, Sir, I thank you for giving me this opportunity to speak on Pension Fund
Regulatory and Development Authority Bill, 2011. If any Bill or any amendment is brought in good faith, it should be
beneficial at large, but I do not think that this Bill confers any advantage or any benefit to the pensioners. So, hon. Finance
Minister has to explain in what way this Bill is more beneficial and better than the previous scheme. I do not find any social
security in this Bill.

To my knowledge, the new National Pension Scheme is brought to rescue the Government from the resource crunch it is
now facing, but not for the benefit of the Government servants or pensioners. I think, in order to reduce the commitment of
the Government towards pension contribution, this scheme was evolved. At this juncture, it is very pertinent to quote the
ruling given by the Apex Court which says:



"Pension was not a bounty payable on the sweet will or pleasure of the Government and pension is a valuable
right vesting in a government servant."

If the spirit and essence of the judgement is understood by those in power, policy pre scriptions will be evolved more to the
benefit of the pensioners. To put it plainly, the scheme intends to reduce the financial burden of the Government and to
pump more funds in the stock market. I am of the strong opinion that the Bill paves the way for the entry of international
market players in our economy, which is not conducive to growth. As we all know, pension sector is a capital-intensive
industry and requires huge capital. So, allowing FDI in pension sector will eventually help the corporates at the cost of the
poor pensioners.

There is @ major flaw in the Bill. The absence of assured returns to the subscribers is a dismal aspect of the National
Pension Scheme. Depending on the inter-play of market forces, returns are going to be determined. In the Employees'
Provident Fund Scheme, there is an assured interest on the subscription made by the employees, but no such assured
return is guaranteed here and depending on the fluctuation of the stock markets, returns are going to be determined. This
is @ major flaw in the National Pension Scheme. The notice of amendment given by Shri Mahtab and some of our colleagues
is a well thought out one. I also endorse their views. The basic lacuna is the absence of minimum assured returns.

Government employees and Government servants under the New Pension Scheme are not happy with the policy
because they are not sure of what they would get at the time of their retirement. As senior hon. Member, Shri Basu Deb
Acharia pointed out earlier, they cannot plan their future after retirement because they do not know what definite amount
they would receive at the time of retirement. They have been compelled to join this scheme. If a choice is given to them, I

am sure that they would join the Defined Benefit Based Scheme only. The employees, who have joined service before 15t
January, 2004 are placed in a better position as regards their pensionary benefits compared to those who joined service on

or after 15t January, 2004 because they are in a highly disadvantageous position.
How is the Finance Minister going to convince them or is going to help them?

In short, Mr. Chairman, Sir, this is an action of the Government where we cannot look back with a sense of satisfaction and
look ahead with a sense of hope and promise.

Before conclusion, I would like to request the Government, particularly the hon. Minister of Finance, to look at the National
Pension Scheme as a social security scheme for the retirees rather than as a way of resource mobilisation.

SHRI GURUDAS DASGUPTA (GHATAL): Sir, I rise to point out that this is not a Pension Regulatory Bill; this is only a fixed
deposit scheme regulatory bill.

According to the English Dictionary, "Pension is not flexible." 'Pension’ is a "Defined income on retirement." This is the
accepted definition of 'pension' all over the world.

It is no wonder that this Government is bringing forward a Bill withdrawing the age-old social security for the old people,
leaving them in uncertainty, and withdrawing its commitment to the older generation on this or that plea.

This Government is following the footsteps of the Western countries in the world. In different countries in the world, there
have been working class agitations. Hon. Minister has the majority since the principal Opposition Party has decided to
support it. I know the Bill is going to be passed. But let me tell you frankly that this is a world wide phenomenon — of
withdrawal of social security, known as 'pension’. He is only following their footsteps. There, there have been tremendous
agitations against it. In India also, there is tremendous agitation against it. But since they have the majority within the
Parliament, and since the principal Opposition Party has decided to lend its support, they will get it passed very easily. But
the point is it is not a Pension Regulatory Bill; it is a fixed deposit regulatory bill.

The first point I will make is this Fund is being generated. The Minister seems to be very generous. smue! o dicter oidt 3
B30l garell et &2 St Sirel arsa 3, Al sdeidic Rianf¥d 3 s A 3) He seems to be very generous, but he is not. He is not
what he pretends to be. He is opening the door for the inflow of foreign fund, maybe, a part of the fund to step up or to
stimulate the Stock Exchange. Stock Exchange is in crisis. In order to stem the crisis, sometimes, he advises LIC to pump in
funds; sometimes, he advises public sector to invest funds because his only concern is to show the world that India has a



vibrant economy as it is reflected in Bombay Stock Exchange. The falsification of truth is sought to be justified by showing
the upward movement of the Bombay Stock Exchange. Therefore, in order to stimulate the movement of the price in the
stock market, he is opening the door -- that a part of the Pension Fund Scheme will be will be invested in the stock market.
This is a new development.

Whatever may be the choice, the Government allows the savings of the common people to be invested in
speculation. You pass the Bill. But you will call a spade a spade. For the first time, the savings of the employees have been
allowed to be invested in the stock market. This is number one departure. You are allowing speculation at the cost of the
savings of the common employees.

The second thing is about FDI. FDI will come or not, that is a different thing. There has been a persistent demand all over
the world that Indian market particularly, Insurance and Pension Fund should be opened to FDI. There has been a
persistent demand. The hon. Finance Minister has an obligation towards them. Therefore, he is obliged to concede to the
demand of FDI. This is a second departure. There have been demands all over the world about FDI in the pension. All over
the world, there has been a demand that Insurance and Pension fund should be opened knowing full well, that US Senate,
for whom we swear every morning, had produced a Report which called the private insurance companies as the "bunch of
swindlers". We are inviting them because we want FDI. But how far is he going to succeed to bring FDI? That is a matter
which remains absolutely uncertain. In retail, we have liberalised. How many companies have come? We have liberalised
Defence. How much investment has come? We have liberalised every sector. How much of foreign funds have come to help
the Government to tide over the crisis of the shortage of foreign funds?

Sir, hon. Minister says that you can invest in the Public Sector. What does it mean? Investment in Public Sector equity will
depend on the profit of that company which means it is not a defined income on retirement. It is a flexible return depending
on the profit generated by that company. There are people to be misled because if the Government shows the door, then
people can enter the door of doom. They have given the option that you can go to the stock market. There are people
knowingly or unknowingly-because they have some belief still now-left for the political system of the country. But what is
going to be the fate? I was told by the hon. Finance Minister said that stock market is giving good return — 11 or 12 or 13
per cent. Maybe my information is right. Maybe my information is wrong. But the point is — I am certain - there may be a
black Friday. There may be a doomsday. There may be a total blood bath in the stock market which means knowingly or
knowingly - leaving it to the choice of the common people allured by the decision of the Government - you ask them to face
the uncertainties of the stock market. Where is the retirement? What is the condition of the old people in our country?
Every day we come across that old people being ill-treated by their own children. Every day we find an appeal to a court
saying that "my son has driven me out". Everyday we come across the complaints that the parents are being beaten by
their children. We need a social security. Pension with a defined income had given the security. Now, it is uncertain
because the Government cannot bear the burden. Why can the Government not bear the burden? What is the actuarial
calculation that was made? Since this pension fund is a long investment fund, maybe for 30 years, the entire fund can be
utilized for the development of the infrastructure of the country, it will be in the control of the Government.

But the Government is afraid. That is not the point. The point is, theoretically, this Government is sold out to the
wretched philosophy of the Western capitalism. There may be a smile today in the lips of the Finance Minister. But there
may be tears tomorrow in the eyes of thousands of people. There may be a smile. But the smile may be deceptive. There
may be tears in the eyes of the many. Therefore, let us not smile. We are creating a situation where a section of the
employees who had been under Assured Pension Scheme, are left to the mercy of swindlers, speculators in the stock
market.

Secondly, even if it is in the Government security, the return on Government security may change. Today it may be eight
per cent; the next Government may declare seven per cent. A section who had invested in eight per cent may be getting
more. The next Government may declare six per cent. The new people who are joining, they may be getting less.
Therefore, Sir, it is uncertain, uncertain and uncertain. Taking the parliamentary majority, they can bulldoze any enactment
they like. Mind it that it is being opposed by a large section of the people whose voice is not heard in the Parliament.
Therefore, Parliament is not the only place.

The question is that pension is an age-old security system. It is being demolished. That is being done at the cost of
the people who had given their service to the Government for 30 years and a reward to the people who had been serving
you. You are throwing them into the womb of lack of security. From light to darkness, from well-defined to flexible, from
smile to tears, what remains for the common people? Everyday, hon. Minister is asking the Reserve Bank to reduce the
interest rate. Now he has his own man there. The Reserve Bank may fall in line. The earlier Governor did not do it. You are
reducing interest rate in the fixed deposits in banks; you are reducing interest rate on small savings; and you are reducing
interest rate on Government securities.



MR. CHAIRMAN : Kindly conclude.

SHRI GURUDAS DASGUPTA : T would conclude the sordid story, if I say that it is the betrayal of the interest of the common
people who had been obediently serving the social system for a long time. The Government is making the future of the
common working people uncertain by reducing the interest rate in banks, by reducing the interest rate in small savings,
giving them not a defined pension but a flexible pension and allowing them to go for uncertainties, depending on the
speculation in the stock market. This is a sordid story and one of the last chapters of the achievement of my dear Finance
Minister because you are not too long here.

This is one of the last chapters added to the story of a great betrayal of the Indian nation by the Government known as
UPA-2. Let us believe it. You may do whatever you like. But it will rebound. I am representing the voice of the Indian
working people. All the trade unions have united including the INTUC and BMS. I represent them. By representing them, I
would say that you are going a wrong way. It would rebound and it would rebound. There will be no smile, only tears.

16.49 hrs
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SHRI NAMA NAGESWARA RAO (KHAMMAM): Mr. Chairman, Sir, I thank you for giving me this opportunity to speak on
Pension Fund Regulatory and Development Authority Bill, 2011.
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SHRI NARAHARI MAHATO (PURULIA): Thank you Chairman, Sir for giving me this opportunity to participate in the Pension
Fund Regulatory Development Authority Bill. A number of Members have participated in the discussion on the Bill.

17.01 hrs. (Shri Arjun Charan Sethi in the Chair)

Today, crores of employees throughout the country are looking at the Parliament. I am surprised to find that the
Government has brought forward the PFRDA Bill for discussion in the House and the principal Opposition Party is supporting
the hon. Finance Minister in this move.

Sir, I would say that pension is the social security of an employee who has served the nation for more than 30 years.
In the old age, pension is the only source of one's living. I wonder what was the necessity of bringing this Bill before the
House? This Bill had come up before the House in 2003 when NDA was in power. Ten years later this Bill is again before
the House. Earlier also, when the Left supported the UPA-1 Government, we opposed this Bill. Pension is the social security
of the Central and State Government employees as also the public sector employees. This Bill is very harmful to the future
of these employees. The people of our nation are looking at what harm the Government and the principal Opposition are
doing to the future of the employees of our country.

I conclude my speech by saying that I oppose the Pension Fund Regulatory Development Authority Bill.



*DR. THOKCHOM MEINYA (INNER MANIPUR): Sir, I rise to support this important Bill, namely, The Pension Fund
Regulatory and Development Authority important Bill, 2011. It is a move in the right direction. After passing this Bill the
Interim Pension Fund Regulatory and Development Authority will now become a statutory permanent Authority. This
Authority will promote, develop and regulate the National Pension System which was earlier known as New Pension
System. Interim Authority was set up in 2003 by a Government Notification. This Interim Authority could not be regularized
this authority and make it a statutory body.

Sir, I believe that the entire House would like to extend and expand the scope of the National Pension System. We would like to
provide social and income security to all the senior citizens of this country. The present number of subscribers is about 25 lakhs.
We need to further popularize this Pension System. We may urge upon the States and Union Territories to encourage this
National Pensoin System.

Sir, in times to come, we have to ensure social security and income security to all our senior citizens. In this respect we
may look at the American model of social security for elderly citizens.

At present, I would like to request the hon. Finance Minister to fix the annuity amount at 50% not at 40% - that will ensure
better pension for our senior citizens.

I believe all of us know the history of this Bill. It is a long pending Bill of 2005 and it has gone through the Departmentally
Related Standing Committee. Important recommendations of the Committee have been incorporated — for instance,
emergency withdrawal and cap on foreign investment, etc. and it is not a controversial Bill. I hope all of us will support this
important piece of legislation; let us pass this Bill in one voice.

Last but not the least, I whole heartedly support the Bill which is brought by our hon. Finance Minister Shri P.
Chidambaramiji.

THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): Mr. Chairman, I am grateful to the hon. Members, 15 of them, who
have participated in this discussion on the Pension Fund Regulatory and Development Authority Bill.

Sir, this Bill was first introduced in 2005. It was once reported by the Standing Committee on Finance chaired, at that time,
by Maj. Gen. (Retd.) Khanduri. The Standing Committee favourably reported the Bill. There were one or two dissent notes,
mainly from the Left Parties. That Bill lapsed with the dissolution of the Lok Sabha.

The Bill was again re-introduced in 2011 and this is one of the rare Bills that went through another Standing
Committee procedure. This time, the Standing Committee was chaired by Mr Yashwant Sinha. This Committee also
favourably reported the Bill. There was only one Member who dissented to the Standing Committee's report. The point I
wish to make is that, at least, in the Standing Committee, there was very wide consensus for the Bill except one dissenting
voice to the Bill that is now under consideration.

Secondly, when my friend, Shri Nishikant Dubey, spoke, I thought he will take credit for the fact that the interim
PFRDA was actually notified by Shri Vajpayee's Government in October 2003.

SHRI NISHIKANT DUBEY : I said that.

SHRI P. CHIDAMBARAM: That may have been lost in translation. The notification was made on 22.12.2003 and the New
Pension Scheme came into force from 1.1.2004. So, when the UPA Government took office, the Scheme had come into force
and all Government servants recruited after 1.1.2004 are covered by the New Pension Scheme. Every Government servant
in service prior to 1.1.2004 is under the old scheme. Nobody is affected, nobody is complaining and they are not aggrieved.

The Government servants who were recruited after 2004 have been recruited with the clear stipulation that pension will be
under the New Pension Scheme. To the best of my knowledge — I have been in the Finance Ministry earlier for some time
and now again — I think by and large the Government servants have come to accept the fact that the New Pension Scheme
is, in the long run, a beneficial Scheme. They may begin to earn pension only 28 or 29 years after they join service.

There are one or two other developments on which I thought I should comment. I know Shri T.K.S. Elangovan and Dr.
Raghuvansh Prasad Singh have some reservations. But the point is, the 2005 Cabinet which approved the Bill, had Dr.



Raghuvansh Prasad Singh as a member. He was the member of the Cabinet which approved this Bill. Shri Elangovan's Party
had many members in the Cabinet which approved this Bill. Therefore, I suppose that memories are short. I acknowledge
and I respect their right to express their concerns. But when it comes to supporting the Bill finally, I have no doubt in my
mind that our colleagues will support us in this Bill.

Actually, what you must remember is that you cannot turn back the clock. Twenty-six States have already joined the NPS.

For example, Shri Semmalai opposed the Bill. But I want to remind him that Tamil Nadu also, by a Notification made on 6t
of August, 2003, joined the New Pension Scheme with effect from 1.4.2003. It is hardly necessary for me to point out who
was in Government in Tamil Nadu in 2003. Therefore, 26 States have already joined the NPS.

I will give you presently the number of employees who have joined the NPS. Today, the States have 17,76,973 subscribers.

The cumulative contribution of the Central Government, the State Government and other NPS-like subscribers runs to Rs.
34,965 crore. ...(Interruptions) All I am pointing out is, I assume that the State Governments take a decision after a most
careful consideration, after considering it in their State Cabinet. The State Governments were not obliged to join. They
joined voluntarily. Only for the Central Government employees, it is mandatory from 1.1.2004. Twenty-six State
Governments have joined. Total number of subscribers of the Central Government is 12,01,636; of State Governments, as

on 14th of August, it is 17,76,973; of the private sector, it is

2,57, 754; in NPS-lite Schemes, like Swalamban and similar Schemes, it is 20,46,849. The total is 52,83,212. The total asset
under the management is Rs. 34,965 crore.

Now, the Standing Committee made a number of recommendations. I have accepted all except one. I think some one here
quoted the wrong recommendation and alleged that we have not accepted that. That is not correct. The only
recommendation that we are not able to accept is the Standing Committee said that we must allow a re-payable advance;
now, that would convert the NPS into a current account or even a over-draft account. That is not the purpose of the NPS.
The purpose of the NPS is, at the end of his or her career, a man or a woman must have a large amount of money, a
cumulative amount, so that forty per cent of that is mandatory annuitisation so that they will get an annuity as pension and
the remaining sixty per cent can be taken as lump-sum. This 40 per cent mandatory annuitization is also a minimum. If you
want, the entire accumulation can be used for annuitization. We have accepted all the recommendations. In my opening
Statement which I made, which many Members may not have heard because of an extra decibel level at that time, I had
made it clear. I think all the recommendations of the Standing Committee have been accepted but for one. Only this one
recommendation we have not been able to accept and I have given you the reasons.

The NPS actually offers a wide choice, as Shri Mahtab has pointed out. In fact, he was even advancing the other argument:
"Why are you placing restrictions? Why do you not allow full freedom of choice?" Now, we think that at the current stage of
development of the pension market and the current stage of development of the bond market, the equity market and the
other instruments of investment, we should strike a balance. We have, therefore, struck a balance. There are clear
restrictions on how much can be invested in the equity market, the e-market; how much can be invested in the Government
bond market, the G-market; and how much can be invested in the C-market, the corporate bond market. The bond market
is relatively under-developed in India. Therefore, we have to have this balance. But we have allowed the employees to have
a choice that they would like all their money to be invested only in Government bonds. That has been allowed. We have
also said that if you want an assured return, then the Authority will notify which are the schemes which are promising an
assured return and you can then choose saying : "my money shall be invested only in the assured returns." So, every single
recommendation of the Standing Committee which has a bearing on risk, which has a bearing on capacity to take risk, has
been accepted. I think this is the way the legislation should be made. Government indeed makes legislation but
Government is not the repository of all the wisdom. When it goes to a Standing Committee with opposition parties
members on it, which Committee is chaired by a Member of the Opposition party, when Government receives their advice,
when we find that there is merit in what they are saying, we accept it. After all, we represent the different shades of
opinion of about 130 crore people. So, when we get these recommendations, we are willing to accept. That is how, I
believe, legislation should be made. This is a good example of how legislation should be made. It was notified by a previous
Government; the Bill was introduced by a new Government; again re-introduced by the second UPA Government; it went to
two Standing Committees chaired by two distinguished Members of the Opposition. Then, we have accepted suggestions
and now we have reached a very broad consensus.

I think while I have heard all of you, I take your advice seriously for future guidance. The PFRD Authority is sitting in
the Gallery. He must have listened to you very carefully; he must have noted your views. We will ensure that the NPS is
improved; made more secure and made more attractive for the subscribers.



Sir, I do not wish to make a long speech. The point I am trying to say is that the NPS has been there with us for nine years.
We have a non-statutory Authority today and that is not good. A sum of Rs.35,000 crore should not be managed by a non-
statutory Authority. It must be managed by a statutory Authority. All that this Bill does is to make the non-statutory
Authority a statutory Authority. Now, he has legal powers. He can take action; he can pull up people, he can punish people,
he can fine people and he can impose penalties. That power was not available so far Now, we have got a statutory
Authority.

So, with these words, I commend this Bill. I am grateful to all the hon. Members....(Interruptions)
off a3 SIRRIVT AGa (eraott): Rp2ell P ferw oft dorer Bt w=razen oivy,

SHRI P. CHIDAMBARAM: Sir, many suggestions have been made which are outside the scope of this Bill. We have got this
Swavalamban Scheme introduced by my distinguished predecessor. ...(Interruptions) The Swavalamban Scheme has been
introduced. The Swavalamban Scheme is attracting a large number of people. The Government makes a contribution. As
they make a contribution of Rs.1000, the Government makes a contribution. It has to still gain currency. It has to be
popularized more. We will do so. But the Old Age Pension is not under this Scheme. That is a separate Scheme. That is a
very different Scheme. This is a Scheme which is now accepted world-wide, namely, " a Defined Contribution". "Save for
your pension as you earn during your career" That is the motto under which all the Schemes around the world are
converging. You save as you earn. So, as you earn, you save, not for the current period but you save for your retirement.

So you save, accumulate over a period of time; the accumulation is managed by professionals; the accumulation adds to
the total of your total wealth. At the time of retirement, that wealth is available for an annuity which will give you an
assured pension every month for the rest of your life. That is the principle under which this has been formed. I am grateful
to hon. Members. All other pension schemes which are there — old age pension, or some other pension scheme — they are
outside this Act. They will be dealt with by the Ministry or Department concerned; we can make improvements there. For
example, there are many other schemes. This is about people who have got a regular income, who can earn. As they earn
today, they have got Current Account; they have got Savings Bank Account; some of them have got the Fixed Deposit
Account. But they have no saving which actually matures at the time of retirement. Therefore, accumulation for pension is
the way to save for retirement. That is what this scheme has introduced — on the day of retirement, there is a lump sum.
Forty per cent of it is mandatory annuitisation but you can annuitise the entire 100 per cent, it will give you a larger
annuity. You can also take a lump sum out of that.

With these words, Sir, I commend the Bill. I am grateful to the hon. Members for the support, and I request that all hon.
Members, irrespective of the reservations they may have expressed, which I respect, I acknowledge, please move this Bill
so that this Bill is passed.

MR. CHAIRMAN : Now, motion for consideration of the Bill. The question is:

"That the Bill to provide for the establishment of an authority to promote old age income security by
establishing, developing and regulating pension funds, to protect the interests of subscribers to schemes of
pension funds and for matters connected therewith or incidental thereto be taken into consideration."

The motion was adopted.

MR. CHAIRMAN: The House will now take up clause by clause consideration of the Bill. The question is:

"That clauses 2 and 3 stand part of the Bill."

The motion was adopted.
Clauses 2 and 3 were added to the Bill



Clause 4 Composition of Authority
MR. CHAIRMAN: Hon. Minister, to move Amendment No. 3 to Clause 4 of the Bill.

Amendment made:

Page 3, lines 29 and 30, for"experience in economics, finance, law or administrative matters", substitute
"experience in economics or finance or law". (3)

(Shri P. Chidambaram)

MR. CHAIRMAN: The question is:

"That clause 4, as amended, stand part of the Bill."
The motion was adopted.

Clause 4, as amended, was added to the Bill.
Clauses 5 to 19 were added to the Bill.

Clause 20 National Pension System

MR. CHAIRMAN: Now, the hon. Minister to move Amendment No.4 to Clause 20 of the Bill.
Amendment made:
Page 11, forlines 28 and 29, substituted€”
"(b) withdrawals, not exceeding twenty-five per cent of the contribution made by the subscriber may be
permitted from the individual pension account subject to the conditions, such as purpose, frequency and limits,
as may be specified by the regulations;". (4)
(Shri P. Chidambaram)
MR. CHAIRMAN: Hon. Minister, to move Amendment No. 5 to Clause 20 to the Bill.

SHRI P. CHIDAMBARAM: Sir, I beg to move:

Page 11, forlines 33 and 34, substituted€”

"Provided thata€”

(a) the subscriber shall have an option of investing up to hundred per cent of his funds in Government
Securities; and

(b) the subscriber, seeking minimum assured returns, shall have an option to invest his funds in such
schemes providing minimum assured returns as may be notified by the Authority;". (5)

MR. CHAIRMAN: Shri Bhartruhari Mahtab, are you moving your amendment?

SHRI BHARTRUHARI MAHTAB (CUTTACK): Yes, I beg to move:

That in the amendment proposed by Shri P. Chidambaram and printed as

Sl. No. 5 in List 1 of amendments,--



after "minimum assured returns as may be notified by the Authority;"

insert "Provided further that the rate of minimum assured return
shall not be less than the rate of interest for the time being
payable on the deposits under the Employees' Provident

Funds Scheme framed under the Employees' Provident

Funds and Miscellaneous Provisions Act, 1952;". (14)

I am moving Amendment No.14 to Clause 20 where I had mentioned that relating to the Amendment that has been
moved by the hon. Minister to specify because — provided further — this is my amendment, that after minimum assured
returns as may be notified by the authority. Of course this was discussed. ...(Interruptions)

MR. CHAIRMAN: Hon. Minister has already replied to your to your points.

SHRI BHARTRUHARI MAHTAB : No, he has not specified. My amendment is — provided further that the rate of minimum
assured return shall not be less than the rate of interest for the time being payable on the deposits under the Employees
Provident Funds Scheme framed under the Employees' Provident Fund and Miscellaneous Provisions Act, 1952. That is my
amendment and I move this amendment.

MR. CHAIRMAN : Hon. Minister, do you want to say anything on this?

SHRI P. CHIDAMBARAM: Mr. Chairman, Sir, the Government bond gives a return and everybody knows that the best return
given on any bond is the Government bond and that is the assured return. Now, how can I stipulate today that the return
will be more than this or less than that? At any given time, the Government bond's return is known and it is notified
everyday. So, a person can always choose that his money should only be in Government bonds and that is the end of the
matter.

MR. CHAIRMAN : So, Mr. Mahtab, are you withdrawing your amendment?

SHRI BHARTRUHARI MAHTAB : No, I am not withdrawing. I want a division on this amendment.

MR. CHAIRMAN : I shall now put Amendment No. 14 moved by Shri Bhartruhari Mahtab to the vote of the House.
The question is:

That in the amendment proposed by Shri P. Chidambaram and printed as

Sl. No. 5 in List 1 of amendments,--

after "minimum assured returns as may be notified by the Authority;"

insert "Provided further that the rate of minimum assured return
shall not be less than the rate of interest for the time being
payable on the deposits under the Employees' Provident

Funds Scheme framed under the Employees' Provident

Funds and Miscellaneous Provisions Act, 1952;". (14)

I think 'Noes' have it.
SHRI BHARTRUHARI MAHTAB : Sir, 'Ayes' have it. I want division.
MR. CHAIRMAN : Let the Lobbies be cleared--

Now, the Lobbies have been cleared.

The question is:



That in the amendment proposed by Shri P. Chidambaram and printed as

Sl. No. 5 in List 1 of amendments,--

after "minimum assured returns as may be notified by the Authority;"

insert "Provided further that the rate of minimum assured return
shall not be less than the rate of interest for the time being
payable on the deposits under the Employees' Provident

Funds Scheme framed under the Employees' Provident

Funds and Miscellaneous Provisions Act, 1952;". (14)

The Lok Sabha divided:

DIVISION No. 1 AYES 17:34 hrs.

Acharia, Shri Basu Deb
Anandan, Shri M.

Baske, Shri Pulin Bihari
Bauri, Shrimati Susmita
Biju, Shri P.K.

Das, Shri Khagen
Dasgupta, Shri Gurudas
Dome, Dr. Ram Chandra
Haque, Sk. Saidul
Karunakaran, Shri P.
Kumar, Shri P.

Lingam, Shri P.

Mahato, Shri Narahari
Mahtab, Shri Bhartruhari
Malik, Shri Sakti Mohan
Manian, Shri O.S.
Natarajan, Shri P.R.
Panda, Shri Prabodh
Rajesh, Shri M.B.

Rao, Shri Nama Nageswara

Rathod, Shri Ramesh



Roy, Shri Mahendra Kumar
Saha, Dr. Anup Kumar
Sampath, Shri A.
Satpathy, Shri Tathagata
Semmalai, Shri S.
Sivasami, Shri C.
Sugumar, Shri K.

Tarai, Shri Bibhu Prasad
Thambidurai, Dr. M.

Venugopal, Dr. P.

Abdullah, Dr. Farooq
Agarwal, Shri Jai Prakash
Angadi, Shri Suresh

Antony, Shri Anto

Awale, Shri Jaywant Gangaram
Baalu, Shri T.R.

Baghel, Shrimati Sarika Devendra Singh
Bairwa, Shri Khiladi Lal

Bais, Shri Ramesh

Baite, Shri Thangso

Baitha, Shri Kameshwar
Baliram, Dr.

Bansal, Shri Pawan Kumar
Barq, Dr. Shafiqur Rahman
Basavaraj, Shri G. S.

Basheer, Shri Mohammed E.T.
Bhagat, Shri Sudarshan

Bhoi, Shri Sanjay

Biswal, Shri Hemanand
Chacko, Shri P.C.

Chakravarty, Shrimati Bijoya

Chaudhary, Dr. Tushar
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Venugopal, Shri K.C.

Verma, Shri Sajjan

Verma, Shrimati Usha

Vishwanath Katti, Shri Ramesh
Viswanathan, Shri P.

Vyas, Dr. Girija
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MR. CHAIRMAN: Subject to correction, the result of the Division is:
Ayes: 32
Noes: 202
The motion was negatived.
MR. CHAIRMAN: The question is:
Page 11, forlines 33 and 34, substituted€”
"Provided thata€”

(a) the subscriber shall have an option of investing up to hundred per cent of his funds in Government
Securities; and

(b) the subscriber, seeking minimum assured returns, shall have an option to invest his funds in such
schemes providing minimum assured returns as may be notified by the Authority;". (5)

The motion was adopted.

MR. CHAIRMAN: Shri Basu Deb Acharia, are you moving your Amendment No. 11 to Clause 20?

SHRI BASU DEB ACHARIA : Yes, Sir, I am moving. It is a very important amendment. My amendment is that minimum
guaranteed pension shall not be less than the pension under the existing defined pension scheme available to the Central
Government employees; restore back to the existing pension system. This is very important.

MR. CHAIRMAN: Hon. Minister has already replied to the debate.



SHRI BASU DEB ACHARIA : I beg to move:

Page 11, forlines 39 and 40,--

substitute"(g) minimum guaranteed pension shall not be less than the pension under the existing defined

pension system available to the Central Government employees appointed before the 1t day of January, 2004
and referred to in clause (d) of sub-section (3) of section 12;". (11)

MR. CHAIRMAN: You are entitled to move your amendment, no doubt, but the hon. Minister has already replied to the
debate in detail and he has already mentioned this point also.

SHRI BASU DEB ACHARIA : He has not replied to this particular amendment. I cannot accept his amendment.

MR. CHAIRMAN: I shall now put Amendment No. 11 to Clause 20 moved by Shri Basu Deb Acharia to the vote of the
House.

SHRI BASU DEB ACHARIA : Sir, I want a division.
MR. CHAIRMAN: The Lobbies have already been cleared.
The question is:
Page 11, forlines 39 and 40,--

substitute"(g) minimum guaranteed pension shall not be less than the pension under the existing defined

pension system available to the Central Government employees appointed before the 15t day of January, 2004
and referred to in clause (d) of sub-section (3) of section 12;". (11)

The Lok Sabha divided:

DIVISION No. 2 AYES 17:37 hrs.
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MR. CHAIRMAN: Subject to correctionx, the result of the Division is:
Ayes: 31
Noes: 204
The motion was negatived.
MR. CHAIRMAN: The question is:
"That clause 20, as amended, stand part of the Bill."
Clause 20, as amended, was added to the Bill.
Clauses 21 and 22 were added to the Bill.

Clause 23 Pension Funds

Amendment made:

Page 12, forlines 38 and 39, substitute —



"Provided that at least one of the pension funds shall be a Government company.". (6)

(Shri P. Chidambaram)

MR. CHAIRMAN: Shri Basu Deb Acharia, are you moving your Amendment No. 12 to Clause 23?

SHRI BASU DEB ACHARIA : Yes, Sir, I am moving my Amendment. My amendment is, all the pension fund shall be
Government companies. There is an amendment by the Minister that there will be one Government company. My
amendment is all the companies should be Government companies.

I beg to move:
Page 12, line 38, -
for "at least one of the pensions fund shall be a

Government company"

substitute "all the pensions fund shall be Government

companies”. (12)

MR. CHAIRMAN: I shall now put Amendment No. 12 to Clause 23 moved by Shri Basu Deb Acharia to the vote of the
House.

The amendment was put and negatived.

MR. CHAIRMAN: The question is:
"That clause 23, as amended, stand part of the Bill."
The motion was adopted.

Clause 23, as amended, was added to the Bill.

Motion Re: Suspension of Rule 80 (i)
MR. CHAIRMAN: Hon. Minister to move the motion.
THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): Sir, I beg to move:

"That this House do suspend clause (i) of rule 80 of Rules of Procedure and Conduct of Business in Lok Sabha
in so far as it requires that an amendment shall be within the scope of the Bill and relevant to the subject
matter of the clause to which it relates, in its application to the Government amendment No. 7 to the Pension
Fund Regulatory and Development Authority Bill, 2011, and that this amendment may be allowed to be
moved."

MR. CHAIRMAN: The question is:

"That this House do suspend clause (i) of rule 80 of Rules of Procedure and Conduct of Business in Lok Sabha
in so far as it requires that an amendment shall be within the scope of the Bill and relevant to the subject
matter of the clause to which it relates, in its application to the Government amendment No. 7 to the Pension
Fund Regulatory and Development Authority Bill, 2011, and that this amendment may be allowed to be
moved."



The motion was adopted.

New Clause 23A 'Certain restrictions on foreign
companies or individual or

association of persons.

MADAM SPEAKER: Hon. Minister to move Amendment No.7.
SHRI P. CHIDAMBARAM: I beg to move:
Page 12, afterline 44, inserta€”

23A. The aggregate holding of equity shares by a foreign company either by itself or
through its subsidiary companies or its nominees or by an individual or by an association of
persons whether registered or not under any law of a country outside India taken in
aggregate in the pension fund shall not exceed twenty-six per cent of the paid-up capital of
such fund or such percentage as may be approved for an Indian insurance company under
the provisions of the Insurance Act, 1938, whichever is higher.

40f 1938
Explanation. —For the purposes of this section, the exg—=—-= - Jreign company” shall have the

meaning assigned to it in clause (23A) of section 2 of the In« 431961 Ct, 1961.". (7)

MR. CHAIRMAN : Shri Bhartruhari Mahtab, are you moving your Amendment No. 15 to New Clause 23A?
SHRI BHARTRUHARI MAHTAB : Yes, Sir. I would like to move my amendment and I also want to say something.

Mr. Chairman, Sir, this is an amendment to the amendment that has been moved by the Finance Minister today. Here, I
want to omit the last part of the sentence. His amendment says that the aggregate holding of equity shares by a foreign
company either by itself or through its subsidiary companies or its nominees or by an individual or by an association of
persons whether registered or not under any law of a country outside India taken in aggregate in the pension fund shall not
exceed twenty-six per cent of the paid-up capital of such fund. Up to this point, I agree. My amendment is regarding the
line which follows this sentence. My amendment is that you delete the wordings which follow this sentence. Do not tag it
with the insurance sector. I agree that you need foreign capital ...(Interruptions) Let me complete, Sir.

MR. CHAIRMAN: The hon. Minister is to reply.

SHRI BHARTRUHARI MAHTAB : I know that but let me complete. I have a right to express my opinion. I have a right to
express my interest. ...(Interruptions) Sir, please see the Rule book. I do not have to remind the Members who are going to
express themselves in a way but I will be demanding a division on this because I want a cap on FDI. Do not relate it
because this will relate to further difficulty. When the insurance sector FDI will increase to 49 per cent, here you will get a
provision that you will increase it to 49 per cent. My point is that as in the insurance sector a commitment was given by the
then Government to keep it at 26 per cent, restrict it at 26 per cent, and do not tag it with the insurance sector. That is my
amendment.

I beg to move:

That in the amendment proposed by Shri P. Chidambaram and printed as Sl. No. 7 in List 1 of amendments,a€”

omit "or such percentage as may be approved for an Indian insurance company under the provisions of the
Insurance Act, 1938, whichever is higher.". (15)



SHRI P. CHIDAMBARAM: Sir, I assume that the hon. Member has read the Report of the Standing Committee. It is the
Standing Committee which said, in 2005, and I quote:

"The Committee is of the view that the decisions relating to permitting FDI in the pension sector and

deployment of pension funds should in no way be in variance with the related provisions applicable to the
insurance sector."

The Insurance Act provides today 26 per cent. So, what we have provided in the Pension Act is the same as provided in the
Insurance Act. If the Insurance Act is amended by Parliament, what we are saying is that amended ratio will also apply to
pension. This is introduced on the basis of the Standing Committee's recommendation. The Standing Committee's
recommendation had only one dissenting Member and nobody dissented to this recommendation. So, what we are doing is
to make it absolutely clear that pension will follow insurance. ...(Interruptions)

PROF. SAUGATA ROY (DUM DUM): We have opposed to FDI both in pension and insurance. ...(Interruptions)
MR. CHAIRMAN: It would not go on record.
(Interruptions) G€;'»
MR. CHAIRMAN: Shri Mahtab, please sit down. You have already moved the amendment and made a speech also.
...(Interruptions)
SHRI P. CHIDAMBARAM: Let us put it to vote. ...(Interruptions)
MR. CHAIRMAN: I shall now put Amendment No. 15 to the New Clause 23A moved by Shri Bhartruhari Mahtab be adopted.
SHRI BHARTRUHARI MAHTAB : Sir, I want a division.

SHRI P. CHIDAMBARAM: All right....(Interruptions) His amendment does not do away with FDL. ...(Interruptions)

MR. CHAIRMAN: Now, the Lobbies have already been cleared.
The question is:

That in the amendment proposed by Shri P. Chidambaram and printed as Sl. No. 7 in List 1 of amendments,a€”

omit "or such percentage as may be approved for an Indian insurance company under the provisions of the
Insurance Act, 1938, whichever is higher.". (15)

The Lok Sabha divided:

DIVISION No. 3 AYES 17.45 hrs.
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MR. CHAIRMAN : Subject to correctionz, the result of the Division is:
Ayes: 40
Noes: 198

The motion was negatived.

MR. CHAIRMAN: I shall now put Amendment No. 7 for adding a New Clause No. 23A moved by Shri P. Chidambaram, to the
vote of the House

The question is:
Page 12, afterline 44, insertd€”

23A. The aggregate holding of equity shares by a foreign company either by itself or
through its subsidiary companies or its nominees or by an individual or by an association of
persons whether registered or not under any law of a country outside India taken in

'Certain
resmcltions aggregate in the pension fund shall not exceed twenty-six per cent of the paid-up capital of
on foreign such fund or such percentage as may be approved for an Indian insurance company under
companies or ] . . .
indiidual or the provisions of the Insurance Act, 1938, whichever is higher.
association
of persons.
) _ _ 4 of 1938 _
Explanation. —For the purposes of this section, the exg~~-~-- - Jreign company" shall have the

meaning assigned to it in clause (23A) of section 2 of the In« 431961 Ct, 1961.". (7)
The motion was adopted.

MR. CHAIRMAN: The question is:
"That New Clause 23A be added to the Bill."
The motion was adopted.
New clause23A was added to the Bill.

Clause 24 to 43 were added to the Bill.



Clause 44 Establishment of Pension

Advisory Committee

Amendment made:

Page 18, forlines 40 and 41, substituted€”

"(4) The objects of the Pension Advisory Committee shall be to advise the Authority on matters relating to the
making of the regulations under section 51.

(5) Without prejudice to the provisions of sub-section (4), the Pension Advisory Committee may advise the Authority
on such matters as may be referred to it by the Authority and also on such matters as the Committee may deem
fit.". (8)

(Shri P. Chidambaram)

MR. CHAIRMAN: Shri Basu Deb Acharia, are you moving your Amendment No. 13 to Clause 44?
SHRI BASU DEB ACHARIA : Yes, Sir, I am moving my Amendment.

I beg to move:

Page 18, line 35,--

after "associations,"

insert "unions,". (13)

MR. CHAIRMAN: I shall now put Amendment No. 13 to Clause 44 moved by Shri Basu Deb Acharia, to the vote of the
House.

The amendment was put and negatived.
MR. CHAIRMAN: The question is:
"That clause 44, as amended, stand part of the Bill."
The motion was adopted.
Clause 44, as amended, was added to the Bill.

Clauses 45 to 50 were added to the Bill.

Clause 51 Power to make regulations
Amendment made:

Page 20, afterline 39, inserta€”

" (fa the conditions of its purpose, frequency and limits for withdrawals from individual pension account referred to in
clause (b) of sub-section (2) of section 20;



(b) the conditions subject to which the subscriber shall exit from the National Pension System referred to in clause
(h) of sub-section (2) of section 20;

(fc) the conditions subject to which the subscriber shall purchase an annuity referred to in clause (7) of sub-section
(2) of section 20;". (9)

(Shri P. Chidambaram)
MR. CHAIRMAN: The question is:
"That clause 51, as amended, stand part of the Bill."
The motion was adopted.
Clause 51, as amended, was added to the Bill

Clauses 52 to 55 were added to the Bill.

Clause 1 Short title, extent and commencement
Amendment made:
Page 1, line 6, for"2011", substitute "2013". (2)

(Shri P. Chidambaram)

MR. CHAIRMAN: The question is:
"That clause 1, as amended, stand part of the Bill."
The motion was adopted.

Clause 1, as amended, was added to the Bill.

Enacting Formula

Amendment made:

Page 1, line 1, for "Sixty-second", substitute "Sixty-fourth". (1)

(Shri P. Chidambaram)
MR. CHAIRMAN: The question is:
"That the Enacting Formula, as amended, stand part of the Bill."

The motion was adopted.
The Enacting Formula, as amended, was added to the Bill.

The Long Title was added to the Bill.

MR. CHAIRMAN: Hon. Minister to move that the Bill, as amended, be passed.
SHRI P. CHIDAMBARAM : Sir, I beg to move:

"That the Bill, as amended, be passed."



MR. CHAIRMAN: Motion moved:
"That the Bill, as amended, be passed."

PROF. SAUGATA ROY : Sir, I want to speak. In the third reading, one speaks only against the principle of the Bill. Our Party
is not satisfied with the Bill as it has come, because it jeopardizes the social security of the salaried class. Instead of
protecting or giving social security to the unorganized sector, what it is doing is that it is partly taking away the security
enjoyed by the Central and State Government employees under the guise of investing monies of the pension fund into the
stock market. This is basically a ploy to boost up the stock market and we are, in principle, opposed to it.

We are also opposed to the introduction of FDI in the pension sector. We do not think that any particular skill is required for
fund management of pension so that we need foreign direct investment to the extent of 26 per cent in the pension sector
or even in the insurance sector. We have always opposed entry of foreign direct investment in the financial sector of the
country because it creates instability in the financial sector and jeopardizes the security of the basic middle classes. Those
who are rich can play the stock market. Those who are middle class like us, cannot play this stock market. After retirement
we want a steady income.

Lastly, I should mention one short point which is not directly related to this. Many people have petitioned. There is a
pension linked to the Employees Provident Fund. This is in a terrible condition as the workers are sometimes getting less
than Rs.500 as pension from the EPF linked pension fund also. I feel that in the EPF linked pension fund, the minimum
pension should be Rs.1000. That is why, on this principle, we shall vote against the Bill when the Motion to moved that that
the Bill be passed is pressed. We shall move for Division on that point.

SHRI BASU DEB ACHARIA : We want Division.
PROF. SAUGATA ROY : We want Division.

MR. CHAIRMAN: The Lobbies are already cleared.
The question is:

"That the Bill, as amended, be passed."

The Lok Sabha divided:

DIVISION No.4 AYES 17. 54 hrs.
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MR. CHAIRMAN: Subject to correctionx, the result of the Division is:
Ayes: 174

Noes: 33

The motion was adopted.

MR. CHAIRMAN: Now the Lobbies may be opened.

14.30 hrs.
The Lok Sabha re-assembled at Thirty Minutes

past Fourteen of the Clock

(Shri P.C. Chako in the Chair)
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